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I

Versus i ■ , _

1 . Tte Union of India tl3roife;h tte Srcre ’̂ ajy,

Ministry .of OonuaunicafcionBi GoYrrninpnt of India, 

I%.w i^eliii ■ . • I

2. GGni:;ral 

Circle ,■ Lucknow

3. Thfi fihief Sujporintenflei 

Office, Lackitiw

Tr̂ IgCoafflunicat ions, II, P , ,

i , Gg.ntral Ikdag^apiis

\' Opp-parfcie s

xhis hufliblf 'pfifcition on bc~half of the 

p^titionfrs above-ii^r?d 4 ost r^sp^etf ully sho^'#ii:-

1, 2hat vdth a.vi(*w to ma.ke raoruitia^nt for

^essrve Trained Pool in ':te cadr-: of Tele.orapMsts 

in ihf various offices u|d^r tlw opposit®-party 

no. 2 an advertis^iaenfc wai publish^ in tiif 2nd

0etobur,lS82 issu© in tJi.

• W:Vis^̂ . A triE copy of fete said a^-wrtiseiKint m .

1/82 is being o,nn;ixrd as 

pfifeifcion.

weekly ■•titled ’ wiaployii; :n^

to this

2 . That tlic- p^dtionrrs t o  f ulf illrd t.hr rfe.quisit0  ' 

ag€ qualification pr«scribed in th? said adv'Tfcisiasnt,

nr-
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ORDER SHEET
I N  TH E H IG HIG H  GOURT O F JU I

n  . AA) -% N o. ^
U ^ h v \  ^  9k q U !^

D IC A T U R E  A T  A L L A H A B A D  
.of 1 9 8 ^ ^

Date Note of progress of proceedings and routine orders

7- j&= a 2> - 'h h a ^ l L ^ C - A .

r

jigyVx̂ A M )i l  i ^ .M •0 ^ € ^ 4 '^ 9 S ^ /d n w

X l/ZyCF^

------ (r—  ̂ ^  jy^--

y î> Aj^ . aj2jl 

^ . . ^ C  - f .

t

I

m id U J 4 l£ s :L :3 t:& ^ _ _______

jh 3 } ^ S )4  < 0 'S ' ŝ A

M m

______ a Z :

,̂ 2jZ-/2d/=:(2/̂ _^^hl2jQ ^

__________________________

C  rth i^

.JL qJ2/^ ^

O L - U b := f^^

Dated of ) 
which
case is |

adjourned '
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In tiis Hon’ l|l€ Bigh Court; of Judicafeurg at Allaiiabas? 

|Lucknovj BenchJ.jLaeknovy ■ \

Apxolieation for interim

O.M.ipplioation ^ (^i) of 1983

Ifrit i^etition no of 13 8^

Kufliar, 

NagaT',

1. Srimafci Indr a Komar i, agpd aboat. 28 years,

. of Sri Haoi ^hulaai., oâ r© of. Aiisok 

'©sident of t^agiiubar Cas Ea Ifeta, ^andM 

uckmw

2. Lallpo Prasal,aged about 2G years, somf Sri 

lahabdi residenb of isktiu■ ir'iffi Colony,Hou® no.
• f

36/3, iliganj, Lucknow

3. Banjlliu Prasad, agrf, a b o u t . y e a r s ,  son of 

Sri Ra|mani Aasad, carc! of Sri MukiiLal,

ifel egr 3 p lii s t, Op n tr al T'?l pgr ap h Of f i c ®, L uc know

4 . %£liil Kufliar Dixit, aged'about - 22  years,'son 

Sri Satya Narain Dixit 5 post Kanfclia, district 

Umiao,

5 . Km. Racima Bi^fcnagar, aged about.i-.^ye-ars,

fcer of Sanif-d Bahadur Biiatnagax, rasidf?nt of 

, Canal Colony, IS.aiganj,Lucknow

daugli

^ 1 / 7
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versos

1 . Tiig Union of Inclit throiis;!i '^^.oretary,

Ministry of Commonicfcitions, ^mernmnt of I,iiiia, 

New DqIM  ■" ■ '

2. The G-snaral‘ianaf^srj Talacomniunications, U.P. , 

Circle, Lucknow

3. The OMef Superi 

Offioii, Luoknow

ntfiiw©rifc, Csnfcral Telagraplis'

TMs applicati 

above-namsd inosfc re

' That on the ba 

^the. aecoflipanying p@ 

that this H3n’ ble G

(i) to pass an ad i 

oppoSiti«“partiS)S fr 

handwr it ing't e s fc so 

parsuane© o f . the nc 

is Annf̂ sxure 4 to t

Opp-parities

on on behalf of the applicants 

spfictfully showith:- ^

sis of tha facts s^.^ed in 

ntion  tlii applicantipray^.

DLirt bs pleaSid

(ii) to pass such

at-5'riffl order restraining th?«. 

om holding Ub dictAtion-cufli- 

Q^dulfd for 10.10; 1983 in 

tic© spQciflifin copy of '«hich 

10 w it  petition.

:;tk^ order which in the;
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iiii Hbn’ bla High. Goa’̂ ' 

.(Lucknow 33

pf JadicatiFS at allahubad 

icli),Lucknow

Applicat-ion fp” cla'^ifieafcioii of tLz 0"‘’\2 T’ 

dated 12,1. Iy84

C.M.-^ipplidation No. of 1984

^ i t  Hat it ion no. 5325 of 1983

-3"itiidti Ind^a KuaaW and others

YQ-̂ sas

fUnion of India and'otiis’̂ s

"PGfci!;iQn*i’’ s-1 
a’oplicants

”-CbP“pai’t ies

This applijbation on te!iaif of th.© applicants 

abovs-naiiiQd moat ksspoctfully sliô «stli:-

1. That the above-no tad writ petition has bssn

dii^Qeted to b@ oonnQatsd vdth tv.'o others \\̂ it

petitions viz. j-rit Petition no. 4298 of 1983 - 

Ham Bujharat Pmidey and othg^s vs. Union of India

and V^it Petit|ion no.2534, of 1983- Bhupend'^a Bison 

vg’̂ sus Union p± India and othc*’ S.

2 , That the p(@titiDnG”S in fclie above-notsd ?rit 

" of i983 •

Petition n o .t e S /a s  also in tl̂ it Petition no .
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another test was sehedulid %  be held pxi 10.iG .1983 

in pursuance of the notice contained in innexure

4 to the present i^it petitiLon.

-2-

A

a
■

3, That whenthe said test fes notified to b® held

the petitioners in Irit Petition no. 5325 of 1983

I '
and also in i :it  Petition no. 4298 of 1983 preferred

^plications for interim relief in this Hon’ ble

Goart. Gn thesaid application in Itit Petition no. 

5325 of 1988 which was niimbered as Givil Misc.

application no. 112S5 (#' of 1983 Hon »ble

Justice E.G.Deo Siarma bcifore vshomthe said ^p lica ­

tion eame for orders on  7.10.1983 j  ¥i?as pleased 

10 p ass the f oil on ing or c er:-

” Notice has been apeepted by Sri U.K.l!haon ' 

on behalf of the opposite-part ies. The test 

scheduled for lOth October, 1983 ioay be held 

but the petitioners shall also be allowed to 

g?)pear in the test. The result of the 

test shall not be finalised and no appointaiect 

on that ^asis shall be made till further 

orders. |

The petitioh may be listed for further 

orders sifter three weeks,»

j-

4; That II*it Petition no. 2534 of 1983 was filed 

by one Sri Ehupendra Bisen ^ho haid not qualified 

at the first test held for the posts of telegraphists 

Reserve Pool. This larit petition came for orders 

as regdpds admission on 12.1.1984 before a Bivision
V

Benoh consisting of Hon*ble Ifc. Justice I  .N.&oyal 

and Hon*ble lie. Just ice S.S. ihmad. Their LordshS-
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In the Hoii*ble High Court of .Judicature at AHahabad. 
(iiucknow Bench) ,Bucknow

. I

I
f

li.
G.l.Application Noi t^) of 19843 “9 )

Petition no. 5325 of 1983

arifflati In ^a  Kumari and others ' . —Petitioners-

/ ' S|)pliGants

v irsL

Union of India and others “"Opp-pajft ies

!Ehis appiicatffiqin on behalf of the ^plicants 

above-named most respecfifully showeth:-
/

1, That the above-noted writ petition has been
i

directed to be connected with two other irit
I

petitions viz., i ’it Petition no. 4298 of 1983- aam 

Bijharat pandey and others vs. Union of India and
I

I t  it Petition no. 253^ of 1983 - Bbupendra Bisen 

versus Union of India and others.

t ^ w i t2. That the petitioners in the above not;i

Petition no. 5325 of 1983- as also in It it Petition no. 

4298 of B83 had bejan selected for sppointment on 

the post of 1’el€gi^aphists (Reserve ©rtoed Pool).

the orders imputed in the said writ petitions 

the approval aceor|ded f or the appointloent of the

petitioners on tiie post of Reserve Pool Telegraphists 

waS purported to be cancelled and subsequently



IN_ THE, CENTR'A U A DM INI ST RA TIU E T RIBU iM A L 

CIRCUIT BENCH.LUCKMOU

CfiDER SHEET

REGiaT-.HTIJW No. __ bf'l98'7.L

APPELLrtNT
APTomi

DEFEĵ lpANJ,
7':Jpono'e?It

VERSUS

r
Ser:.\ai 
Rumoo" 
of order 
and d.atf5

19/12/89

Prisf Ordor, r'lentioning' Reference 
if necessary

Hon' Mr. D.K* Agrawal, J.M, 
Hon* Mr. K» ObaWa, A.M.

17/10/^9 Tl^ applicants are present in person.

Counsel for the respondents is not present. 

However, a rec^uest has been made by Shri v.K, 

Chaoudjihrĵ ) Addl Staxiding Counsel for Union of 

India to grant time to respondents to file 

counter affidavit. Let counter affi<^avit be 

filed within four weeks to which the applicant 

roay file rejoinder affidavit# if any, within 

two weeks thereafter.* List this case for 

"hea^nq on 19-12»89.

y  y  .

A .Jl/ J.M.

(sns)

Hon' Mr. Justice Kamleshwar Isath# \ .C , 

Hon* Kr.-'K. Qbayya/ ____________

fhe applicant is present in person.

Counter haf been filed on behali o f ’ Cp.rs. 

The applicant may file  rejoinder, if any, 

v.'ithin 3 v.eeks hereof anc list this case for 

final hearing on- 31-1-90.

/i

Uns)

\ ,c .

How complied 

with anddate 

of compliance

#  .

AjkSf. ^

CAfĵ -A 

H oAjCUo
.-̂Vywv C-W Uii

JSaVtq̂  cj'
'lo '■
W u ,.
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CENTRAL AOMINISTRATIUE TRIBUNAL, ALLAHABAD w  

CIRCUIT BENCH, LOCKNOy

(1 )  T.A. No, 1214/87 

(U.P. Wo. 5325/83

Stilt, Indira Kumaci

vs,

Unicsn of India & others

( 2 | T.A. ,Nq. 1179/e7 
(y. P. N®. 4298/831

H.B. Panday

us.

/ Unisn of India & ots,

(3 ) T.A. 1158/87 

. (U.P. Ne. 1534/831

Bhupendra Bisen

Union sf India & othsrs

(4 )  T.A. Wq , 1216/87 

■ (U.P. Nq , 229/84)

Rara Tej

vs.

vs

Union of India & ors.

Petit l0 nor.

Res pendents.

Petitioner*

Respondents.

Patitiiinsr.

Res pendents.

Petitioner,

Respcjndents.

Hon, ilr, 3.ustiG8 U,C. Sriuastsva, y,C.
Hon, Pir, A,0, Gorthi, Adm, Rernbsr.

(H@n,. Wr.^ Justice U .C .S , ,  u .c , )

In this bunch of cases common quastior^of lay and

fscts arise and the petitioners are the empleyeas of the 

same Department, the case ife being decided ,by ©ne ' 

common judgment,

2, The dispute is in respect of recruitment'^TBlagraphist 

in variQus offices under t he res pondents. For filling up 

the pests, an edvertisement was issued ®n 22 ,10 .‘82 in the 

Employment notice. Thus, the snplics'nts. offered themselves

for the same* On the basis of marks as provided in the
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advertisesientv they were showed to appear in the

examination. The qua^fying test in the English dictation

and type was heJ.d on 25,12,82. The selection was to be

made on the basis of marks obijtined in the High Schooi

plus bonus marks for higher qualification and preference

being given to those having typing speed of 40 words

per minute. Some 200 candidates appeared in the same.

Thereafter, a list of successful candidates was prepared

and the name of applicants perhaps ^peared. After

.inclusion of their names in the list they were served

with a letter mentioning therein requiring that their

names have been included in the select list. It appears

that the applicants produced the documents and also

deposited the security amount. After completion of the

formalities, when they were waiting for job, a notice

was issued requiring the 200 candidates to appear on

10,10,83 for a dictation/handwriting test. According to

the applicants, they were candidates who had| acquired

lesser marks earlier. After feolding qualifying test

the.candidates found suitable in selection and reserved

for 1982.) iNt vide letter dated 24i9^^^3 their panel was

cancelled. The writ petition was filed by one Shri

Bhupinder Singh whose case is one before us,r The said

Bhupinder Singh secured only 40^ marks but his name was

not included, the'petitioners name could not also find

place and they have filed the writ petition which has

now, by virtue of operation of law, haps come to this 

Tribunal on transfer^

3. According to the respondents the examination of 

the applicants was cancelled because of a complaint



i3» X-
-3-

received and re«evaiuation was done and the re-»eva|,uation 

of all the applicants not founoi up to the mark and

they were not appointed. There is no denial'of the applicants 

contention hat before cancelling the panel a notice'should 

have been issued* Applicants were not given any notice and 

their version was not lakenf After receipt of the conplaint 

a direction was issued on the following words:

"As will be seen only 12 candidates have qualified 

keeping in view the miniraura speed of 40 W .P.M ., subject 

to maximum of 5^ mistakes. In this,connection I would 

like to remark that both the passages of English and 

Hindi contained less than 4(X) words to be typed in 

10 raintites*- In absence of any written instructions to 

re-type the passage, after con|)lating once, and in 

the absence of any indication of the total number of 

words at the end of the passage there may havfe been 

some misunderstanding in the minds of the candidates 

whether they h^ve to retype the passage to atrain, at

3.east the minimiaBi speed of 40 W.P.M. I woold Jike 

to point out that where as some candidates have - 

retyped it only once, within the permissible number 

of mistakes, but have *failed* because of the minimum " 

speed of 40 W*P.M* 1̂  ̂ all fairness, the passage should 

have contained words much more than 400 words and the

number of words should have been indicated at the end
/

In the circumstances, it is for consideration whether 

the candidates should be re-examined in this paper.®

4, The result Was cancelled and no examination took

place, in pursuance of the interim order passed by this 

Court, Some of the applicants, not all^got appointmenti .

The contention is that if there was'any fault in the 

examination or instructions v^ich were is^uedi the instruct 

ions/ terms wki«laxwRXKxiaxKii^ of the advertisement were
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compjete and when all the passages were typed out there was 

no machinery to: judge speed;s per ninute and the 

applicants cannot be penalised^for any shortco-inings or 

lacuna in the adverjtisement and instruction^in this beha|fv 

Esren otherwise when once their namesiwa  ̂ included and they 

were apprised of t^ samê  they were called to complete 

formalities, they cannot claim any right to the post as 

such but that cancellation could not have taken place 

without giving them any opportunity. Moreover, if the 

justification was for re-examination, but instead of 

reexamination, re-evaluation took place. How this 

re-valation has been done and on v̂ ât basis, this mystery 

has not been clarified in the counter^ Cancellation 

and then re-evaluation was not legal and not justified 

by any principle of justice*

5, Accordingly it deserves to be cancelled. The 

applicants undoubtedly having been givis:§ posting 

obviously in pursuance of the interim order passed by the 

Court, they were entitled on the basis of examination

in which they appeared. As such, the only question
/ ‘

which now remains for consideration is vsihether the 

appom^.men(■. is to date back since their names were 

included in the select list or within reasonable time 

by which.re-examination should have taken place. Even 

if we fix the reasonable time of three months, by that 

time no examination could take place wiien in subsequent 

test for typing e^c. will not be a substitute for the 

examination which was provided in the advertisement or 

re-examination which took place. In case the cancellation 

of the panel the applicants are entiMed to get the
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'appointment on the basis of select list , We accordingly 

ellow writ petition and set aside the cancellation 

of panel and re-evaluation and direct that those whose 

names found place should be deemed to have been axjijsaiRtB; 

appointed in the H s t  who were subsequently appointed. 

However, we are making c^ear that wbat we are directing 

will not apply to those whose names did not appear 

in the select list or couJ.d not be appointed in 

pursuance of the interim order granted by the High 

Court. The Department will decide the question of

seniority and placement in the gradation ^ist and

other consequentij benefits in pursuance thereof,

6, ^^’ti^ionsrare.vdisposed of accordingly. Parties

to bear their own costs.

v,c.

Shakeei/ Lucknow Dated:10«i5'^91
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In thf Hofx’ ble HiA:li Court of Jud icature at Allahabad 

(LQCJsmV. B311 ch),

I'iVit Pf^tition No.

Sr iraati Indr a Kumar i and otlmrs

versus

Union of India arid ofeliers

of 1983 

--Pfitition^rs

r-

--Opp- parties

M fix

V A-
\

r

Sl. Degcrirjti':-n of paper 
no.

i^nn^x,

no.

1, s'̂ rit i^atition

2 . Affidavit in support of the- petition 

 ̂ 3. Adv©?tise ...eiit

■ 4 . , Letter dated 8.4.1383

5 . Letter (isctiii'cancelling the approval 
of Hfj^rva P'joI Telegraphists

’ 6 , Letter dated 24.9.1983

‘ V. Lst^-sr dated ■7.4.1983

I ij''' 1 5

1

2 5 /  -
\

3 93
4 3.if - g 5 ~

'5 S .6 ^ x S

(B.O.SalcE'Piia) 
Mvocate
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in t-lip It)n’ bit' Higii Court of •Tid.ici 

(Lucknow Bgncii), luck now

iture at Allahabad,

delation ui^isr 226 of tJis Oonstitution
of India

v?rit i^ifcition lo. of 1983

't

'X-

•V .

aged about 28 years
1. Srimati Iidra Kuoiari,/dauglr:fr of Rara Ghulam,

QoTQ'ot Sri ^sl:ok Kuto^RAghubar Das la Hkt-n, 

&andiii Nagar, Lucknow

2 . Ln].loo Etasad, ais:sd about 20 .years, sonoi Sri 

Haiiabir, resident of Tisiinu Pari Colony, Eouss m .  

36 /3 , iUi^anj, Lueknovj

3. Bandliu i¥a.sad, a ^ d  about . .  ..-^<ye8j*s, son of

Sri Rajraoni ri?asod, care of 2r-i ..’uldilal, Ifelegrapiii&'t 

Gsntral Trrle^r-aolis Office, Lucl' îow

4 .  SusMl Kumar,/ag^i about. 22 years, son of Sri'

Satya I'larnin, lllxit, post Kantlia, distric-t Urinab

5 . Koi. Hachna Biiatnagar, ac®d about5̂ ^^^y->ars

dau;ijicar of Biahadur Bliatnagar, .resident of

i‘/i-l/7, Canal Colony, Iflaieanj, Lucknow

a
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Y i z . , 18 ax^ 23 years on 1.7.1982 and

also fulfilled. fciiF requisite minimum educational 

qua!if ications inAieatod in tte said adv̂ -rt iscaeiit 

sub lit ted til;; ir canSidafcurg? for being recruited 

as Tile^aphisfcs in thn Reserve 'frain;d '"ool.

•1
,\

X'

% [ ? >

3. That the petitioners on tlK basis of the marks 

obtained by them at the Eip;ii Scliool Szaminataon 

comuctfd by-thfc U,r, Board of High Sciiool ajii.

Int^mediate Sdaoation- came under the salectlon 

zone as ref ̂ rred’ tG inpara 5 of the ^^Vfrtis-mfsnt. 

It is stated, that th= -aggregate percpntaaB of 

■each of thf; petitioners after adding the bonus 

marks for Inti^r®?diatrt an  ̂ Graduation iiidicated 

in th" said paragraph 5 hâ . total p'rc^^ntags f 

purposc?s of selection in the He-serve Pool 

Tplearaphists as follows:-
/

Petitioner
no.

1

2
3

4

5

Total pf-rcentaga of 
marks f or snlfction

58.4 

oO

38.4 

74.6 

69.2

4 . That a. qualifying tfst in Sngliah dictation-,..^ 

cuia-Jjandwelting and typing was h#̂ ld on 26.12.1982



1:. 
A- S

-4-

at. ’̂hicli pntitioii'^s along with otter Candida’ ei 

had appeared.

5. That th@ result of the said qualifying was 

ratified by opposite!-party no.3 by his Ip H fr  no. 

OS/Gar/Rectt. TL- 0RTi?P/82 datad, 7th April, 1983.

Tha p:':tltion2rs namps ?;î ra shown in th£. list 

of suGCfj.sgrul carttidates in thfi said 'Tder dated.

7.4.1983 at serials nos. 43, 44, 45 , 6 and 18 

respsctivily.

C\

6 . That each of tiie petitioners was ssrv^ with

a copy, of loiter no. S/i8A^^-^V82-83 with the- saiae 

serial,of tte srlect list of each of ths pptiii oners 

dated 8 .4 .1983. Ihe said letfc-r c:KC®pt for ‘ 

ciiangs in thr- last nuiaber was in idoitical terras 

ard; as such a spficiaicn copy of tte said lettgr

■ d a t ^  8.4.1983 is b^ing a n n ^ d  as M m s x m L m jR  

to this petition. .

/

7 ,  That each of the petitioners in pursuance of tlis 

said comHiunication dated 8.4.1983 prpsf^nted 

himself b#ore 22.4.1983 and submr'ted docummts ■. 

indicated at serials m s  1 to 8 of'th© said lett^a? , 

and the saixi docura-nfcs are still with opposite- 

party no.3 . ,

I
It is stated that the security daposit 

for an aaoant of L.UVO/- pledgei in favour of 

ths ii'esident of India was also made by each 

of tlB pftition-rs. Ths said security dsposit « s

- S —WF:' iilTS'
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madn by .’aoh of th^ p^titlon'Cs in thf form 

of f idflity bona for fiv® y'.ars wi^h rffect 

frosi l,4.ly83 arf th^ sasr was f-x«ou!:^ throusii 

tlif U, r, Postal A=iinary Ooop®*"ativ-? Bank, Lucknow* 

Til-' araployai-r.nt fxciiant̂ a registration cards

in original wGre. als:^ sabmifet^d and tiir saiae arf̂  sii 

still in . po ssess ion of op'oosit*v party no* 3 ,

\

s ;  That, tliougia r.aoJi of , tte petition'rs had 

coiaplAfcf̂ d thf rtquisit-?? for .:.aliH-s and had- 

sub.nit tho docunimts indicated in  the said 

coiMunication dated 8.4 .1983 ti£y havf till date 

not benn call,^ for d^part^iental training ivhich is 

sfctited bo b-^for a p-riod of nin̂ '; morths. Aftrr the 

Said dgpariM tal Gaining tim petitioners v.ould 

bft entitled to b- krpt in r^ssr^m Trained Pool 

X  Tfl®iSraphist s cadrp ano to bf’ abs^rbsd 

agBins’: fucuTf vacancies asx/whpn ttey arise.

Candida'f^s 'af h-=-r undergoing the departfK:Atal 

training, as would bf evident from a p-rasal of 

the comoiunication dated 8.4.1983 wer^ required 

to work in any office of ths Lucknoî ; Tplfgraph 

Itaffic Division on the hourly rates prescribed 

from time to time. Ihe pr'-sent rate is F% 2.75 per 

hour.

9 . Ihat th© patition^^'Ts while ’«;aiting'I'or orders 

for their being Sfnt for depar^msn al training 

wars surprised tc r'eceiva a ronoe dated 

27,8,1083/ 24,9.1983 Sent by Sri ^ 8®̂:,. Assistant
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OMef Sapsrint^ndput (A), C.T,0.,Luckj3ow purportediy

• on of tlie GM-f Sapar'int’ondent, Central

: _;V Thlagrapiis Lucknow. By the saii oommuni-

c at ion fcî  p,'^tition»*rs "̂erg cryptically informed 

tiî t due to t?-.clinical reason tlK letter dated 

8.4#, 1983 by iviii li tii3 p  titionrrs approvrf 

a3 ftes.\rve i'ool T©le&rapliists was' baing; canccll-d.

By way c£ sDQcimsn a fcrus oooy of on*̂  of hucIi 

letters as served on petitior/T no.l is being 

annf-̂ zad as 40SJ2iE:£»JiDj3.to tliis patifcion.

I

1 0 . Tlfet' sioiWtaEeoii^y a notice lias befin 

issued to about 200 candiciates rgqairin^g îBia

■ . to appear on 10.10.1983 for a dictation-cua-

■\ hand va’i ting test, 'fhe petit ■■.oners have not been.

able to, gatlsr thj naaios of the id-200  candidates 

but on thn inf or.nation available ths j^tiH  on̂ r̂’s 

^  varily b̂ l̂ifsve that tha said 200  candidates ar®

^ho® who liacl apolied in r^^sponss to ths advArtisa- 

msnt contained in AimpTurQ Ic .l  tj the i"̂ rit 

petition, but hav-g obtained Issser pass raarks in 

the siatricIllation and equivalont exaiaiiia vion 

rec jgnisfd by an Indian Pnivrsity or Board 

than th? potitionrrs. The said C a n d i d a h a d  

in their applications not indicated that they 

posSQssP-d any typing knowledge airl conseqaantly 

.VJ0 -V2(Y^ did not producs any certificate shovdng knowledge

of typing.. The petitioner have bet̂ n able to 

obtain a copy of one such letHfjr iss uod to 

Ka:ala Kant Upcdhya son of Sri '^avi î utt- Upadliya



\

. •cVc^vObirf Saprnn-^u^^^n,t V i

'oy “ sEist.u. ....   ̂ ^^oTuite'-nV

■Mpc-caphCflios.I'ttokaov:, b 3- ini- •  ^

/r2 satpfl 24 .9 .1*3  as

ITi?/ Lacknov̂ ’ /82 v.ĉ te-i - , , . ^  «

11- is st.at?>.cl tliat siaul-t- 
to this wi'-. a?tiUon. it ^

, i  M t M  l- « »  W >  < « *  > « •  “

o'ixr lo c and ilia A. s.
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11. That aft’-r holdini; thr. qualifying test'in 

iiotation-eua-hardwitirig and '-.yping -te 

S^lpotion Commit'cpn hai found 47 oar;aida^as 

in all suitablf for gfloction as Sr^rvo Train'd 

rool Tpinjraphists for thn y-qr 1982. jjiig 

b? gattered fromtte trm copy cf l«H=r 

Ko. -/Gar/Seott. 82, dated 7th Aoril,

1383 issued'from tte office of the opposite- ’ 

party no.3 which is br-iug annrxsd ag Annc.xiirfl 

to tiis pfltition. A perusal of the 

said list would siiow that thr p'»tition-rs ŵ-re 

allotted th” follDV'ing pflropntaga of marks 

af'-pf qaallfyi*g tftst;-

i-'atitiojirr ro.s(£at. Indra Kumari)

flo.2(LnU:o P-asad) '

i:̂ ?asad

•4. i"?dtionir no» 4r(^%shil Kumar i)ixifc) 7 4 ,5  I
5. i-fitition^r no. 5(Ks,.P.aciina Bhatuagar S9.2 :]

58,4:; 

30.2' 

89,4
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12. Tjhal; oat of t,te list of caiyiida>:es, suitable 

for selection dated 7.4.1983 no - ices for joining tii©

■ " training issi3;nd to only five caixiida^ss

wliose m .ms are' shown in th«? said list at sarial 

■nos. 8 ,9 ,14 , 24 arid. 27. Ord?^ cancelling'ti» 

cofliinanications iniieating thfiir approval for appoint- 

 ̂ in0nt as Hesorve ^a in ?4  tt)ol Teligraphists issa^

on 8.4.1983 have b ^ n  caneolL d and they have bŝ pn 

issu^ letters coiMunicating sao® i*n identical 

terms as tha letnor da^ad, 24.9,1983 3 to

thf̂  w it  Petit ion j

13. ihat no dstails hive b*:@n given out with 

regard to ivhat ■ŵ re tl® fcschnical reasons for 

cancelling ths said ord?:=rs of approval.

14. That th?̂  selection Committea has found the

/■ ^  p^«tition-rs suitable for sc'lection as Heaerve Train-

^  t̂ d Pool Telegraphists ar^ evidently the potitionpjs

had obtain-?d laor? than tte requisite qualifying 

marks for t-he die tat ion-cum-handivTi ting test as 

also a typing test.

15. Tbat bpfirs issuing tl̂  ̂ letter dated 

24 . 9.1983 cancelling !;k-- approval of tte petitioners^ 

as Suitable candidates tli?- p^ti^ion-rs w ©  

at no tims'called upon to show cause why the 

a_i;)proval granted to them as succsssful candidates 

be not cancell-d. No reasons were also indicated 

or brought to the notice of the petitioni^rs much

■ lass they w e  afforded no opportunity to meet the ,

said reasons. ' . , a
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16, Tli&t it would bi relevanfc to indicate 

tha.t om  Sri %upBfrira Blsen had, filed a ift'it 

Petition in .tM s  liin’ bl̂ j 0"iarfc. wMcli was nu-ab Toi: a.s 

% i t  Ba,l;ition'no. 25 34 of 1983 by wliicii tise said 

& i  Bisen had prayrd for a writ of iuandamus 

directing htB- o p p o s itp a r t ie s  to include his 

naflie in thsi select list of Haser-?e I'rained 

'i’ool Talegraphast s confeainrd in 3 to

the nap it petition. In  para 20 of thf so id vupit 

petition the said Qri Bisen-has iniieatsd that 

19 Candida'-ea'including the petitioner had failed 

to type tsst passo,ge rathin the prpsoribrd tim« of 

ten ini nates. The said allegation was verified 

, on ths basis of true kn.oiA;ledgp,. Tha said allegation 

i s 5however, denied ,
\

1?, Ihat in thi? said ifrit Petition no. 2 5 ^  of 1983 

Sri K .G, Ghaturv^di, DiYisional Bnginftrr, Pmnes 

(Administration) has been iioplfadcd by tfinie as 

opposite-party no.4 and, ctrtain allegations 

have been .oiade against him.

18. That t.'is ordpr datet  ̂ 24.9.1983 appears 

to have been passed undfr. dur®ss by th® 

concerned authorities by reason of the filing 

of the said ^rit Petition no. 2534 of 1983.Betition6r J  

Sri Bhupendra Bissn in the said vrit petition 

claims himsslf to be the nrptew -of Sri ^mar Jit

inghl̂ who at the- time of the selection was working ' *
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as Pfa’ sonal Assistant to fciir CM-f Supirintendent 

, Central Trlegrapli Office, Lucknow an,d, also 

as Vigilance Gl̂ -rk.

r^v 19, That the saiji %iipeii'3Ta Bisen had

1 AS per psrcen tags of iaarks than the
.  Candida^:fis a t  s e r ia l  nos. 1 to 30 oi th£ l i s t

v< dat;@d 7 .4 .1983 . Thf. pRtition'i*s verily b^ili^ve
■

that his- percf.nta@9 of marks of sel«?*otion was

only '58 and ^ a  pprusal of the said ¥irit

p^-tition.wDLJld shoiAf that tm claim'd a place

in thf selection list on th^ alleged basis

of his having obtained tte requisite 40% marks

in-the typing test.. Ik* o p p o s i t e - parties ins tead
of filing a coanner-affidavit to 'ctm said vrit

petition and defending tlit ordr-r of approval

of thg candidages as issued and contained in the 
i

. dated 7.4.1983 have under duress ani for

extraneous reasons issued ti® oi’clprs for canc@llatior 

, of th£! approval of th© .pstitiomrs as alK) of othor

: caiiiida^as as a Rf*serve Trained, Pool lbl€?graphist s

for thf̂  yoar 1982 in tte offico of thg opposite- 

party no. 3.

• 20. TJmt in ths c ire urns tanc<r»s dstail^^ above and 

IY^V having no o';h'r equally pffcctive and spegiy

alternative reiaedy thi* pctition^^r ^eks  to prefer 

this writ petition and sets forth-ths following, 

amongst- otififs,
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ths v^rit p'^tifcion' tie order contained in 'annf:Xur# 3 

feo the writ pt'cition is Mg-hly arbitrar.7 and 

caorioious.

A  (f) i^caiiss even if it couln bi? ti®

pefeition-rs have b’'̂ en shovm to ha.ve obtained lesser 

marks than tiip qualifying merks in thc;: typing 

■̂ v̂st as alligfd. in tte otiipr writ ir'atition no.

253i of 1983, which fact though is denied, there 

is no warrajit to cancnl thf- spproval of th?

^  petitioners as suitable candida^as . Such an

action is clearly ^against the terins and spirit of 

the provisions contained in Annnxarf  ̂ 1 to tlB 

VvTit pc dtion.

■^hrrefore, it is respectfully p-̂ âypd that ‘ 

tliis Hon’ ble Uourt bg pl;;ast'd:-

(ij call upon the opposite-par ties to 

produce the. relevant record culminating in 

"■lis issuance of, ttm letter dated 24th Stiptomber, 1983 

 ̂ contained in ^nnexur? no.3 to th^ writ petition 

as also the records of thr> selfc.tion and bs 

pleased to issue a vffit of c?^rtior.ari or a 

vffit, ordrr or dir act ion in thr nature of certiorori 

quashing tte ordar dated 24th September, 1983 

sp-'ciman copy of vMch is Annezurc 3 in 

respect of tk: petihonprs as also ths selection 

to be made in pursuance of thi;- Icttrr dated
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24.9.1983 eonfcainsd i n a r e .  no.4 to the writ' 

pitit ion. ^

• (ii) to issue a va?it- of mndaaus or a varit order or 

dip.aotion in tte nature of man^amas commanding 

■oppositss-party id .3 to SQrd.. tlis p^ .̂tifcion^rs for 

tl® requisite deparfcinsiital training and to krep 

t to  as trained Pool' candidates.for

absorption against future va cane las as and wlian 

ttey arise in tte Telsgropliisfcs cadre. ■

(iii)  to issua suchofciier iirit, direction or order, 

including as ord^ as to costs wMch in tlis 

circufflstane®s of tbB case t M s  rfen’ ble Cb.urt may 

ds6 m just aixi'propsr.

Dated Lucknow 

,Octob{tr /j , 1983

.€a>P

.  ̂ (B.C.Sai^sena)
Mvocate

Counsel for the pntitionars
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In tiia ifcn'blo Hi«iiCour i; of Jiriioature at Allahabad 

(Lucknow Bf^nefi), Lacicnow

Affidavit
in

t'ftition under ArUols 225 of the Constitution
01 Inrlia •

Bsfcition .1!^.

/  Srimati M r a  Kumari andALLAHABAD̂' . .. w
Versus, 

Union of M i a  aid otkTS

of 1983 

-"Pat i1:ion''rs

— Opp-parties

\ j y

I, %ifnafci Indra Kaaiari, agad about 28 y^jars,

daugiifcer of Sri Ram: ^alam, carc- of Sri "shok
\ - • ■ ■

Kmaar, Ksioent of ^aghubar Das Ka ffeta, Gajidhi 

Namr, Luokmw, do iifî ?gby solemnly take oath ard 

affirm as

1 . Tiiat fcbR deponent is pf^titioner no.l in tba

abovQ-notod writ petition and is fully acqaaintsd 

with tte facts of tiia cas!!*.

2 . That Goniren -s of paras 1 to 19 of the aoconiDany- 

ing petition are truig to my own knowledge,

3. That -^nnexores 1 to 5 hayp b̂-'̂ n̂ compared and

are certified to be Ixue conies. \ \ %
(XaoW vK

iiatfid, Lucknow DgponP-nt

Octobfr f ,^ 9 8 3
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I, the deponent naraed aboYa, do liprsby 

verify tHat cont-snfcs of paras 1 fco 3 of 

fchls affidavit are trui to lay own know M gs. 

I'b part of it is falss eM  nothing material 

lias bean concealed; so telp

Dated Lac know Deponent

|tfo.l363

I ,  kkM ofcapaEx: identify  tiie deponent who iias
Mgnsd in my prf.sence. ! (

..iiiniy 0 .ti
Olerk to Sri.-B,G.Saks0na,Advocate 

Solsffinly affirmed beforp m§ on T-T*'d:)\ 

at ^-^ra.‘m/Mr-by i :  

tiii deponent who is identified by Sri R.K- 

clerk td iSri

Mvocata, High Gourt, Allahabad., I have satisfied 

myself by sxamining the deponent tJBt ha understands 

tha contents of the'affidavit vdiich has b^en 

out and. explained by me.

chan dr a 
s’ r'v‘-r.\ 

0 a 7H .

T t; i * :bad;
■ v-;i,

Wo.

L . .

?)ats
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In the Hen’ble Ili^h Cmrb of Judicefcre ab i^O,5li#) 8d 

Lucknow Bendi,Tuctaow.

' Writ Petition wo. nf 1983

S,Bt.In«)i8.Kwa,rl  .. . . . . . . .  ..........Pefjtdonpr

Union India aid o s i e r s . . o r i T ) . p ^ t i e s

.AnnesiiTB / ■ 

Adjr«rtlseffient î o. 1/82 

In di%i Posts and Tde^rs^phs Departf/ient ■

■ Officge of the (general isaacgr T d  e ccB.n.P.Circ!,e, 

Luclmow,

*lecmi.n.P.(ara.e,Lndkncw '
V

reauires c^nc^.aates tr  lies^ ve Tr^'ined ^^nni' jn.'the 

of T€,eTrait.ists ag

l«j^equireirents

SL- lJ£®,e n-f Meaa of ofter Keserwa for t
H o .^ ^ e w a n h  'jraffic cntsm oi-thnTi-“ T 7U ^ T fT x ."^ '

,e*?= :lly  S/tien(Bicr,ittln:- «nit) (fels! h lna 'o^ '

sei’ TOd) T)T>e6

'■f

'y' '

V'.\

I' ■  ̂ft': ji} f)l

H?

1 .Chief S\ipdt.O.T.O,

A/^a.
■ 31 1 . 8 3 5 48

2 . 0M.ef„ air)dt.C.f . 0 . 

Lucknow,

m 1 . " 3 t 1 2 28

S .S r .t o a t .M e ^ v
Traffic, 
iO.lah‘% ad.

31 1 5 2 4 43

4.Sr.8ur)dt.Tele-.
Traffic.,/?areaiy. 31 1 5 2 4 43

5. Sr.SuT)at.Tele 
Traffi c, W anr -si. 22 tX 5 2 3 33

6 . Sr. aiT5dt. Tele f". 
Trafficjcranas j. 23 1 6 2 . 4 o6

7.. aip at. T8le,f^.Tr af f ic, i6 

SBhar(;nmr.
I 5 2 3 27

Tnts-l 169 07 3? 14 25 .‘̂ 52

T
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I

Gandid£t.es selected 8R.d on tte penel

after tra^in^z.will be lieble ifô r reqilf^r s m t im  
! • ' 1  

â "' Jnst tte d e s .^  vacencies of TeQ.e'^S’oM.stsJn iihe

- : . . p-y scale of Ks. 260-8-300-ER-S4^)-10-360-12-4aD

' ÎB:-12-"4-80 pirns usual allowance? as adtolssiljle p:?oyiaed

they work as sJaort ruty Staff,as and wlien called for

'■-‘V against unf illed vae§nci;s,at)senteei3iB or ettra work,

for a period of one year,wiiicii lean. aj.so fee reduced if so

required in tJtie interest of tli0 Deptt.As short duty

■ staff,they will ibe paid on hourly rate # Rs.g/-

per hour, subject to aaximmn of', 6 hours per day, Celectea

canclidatos of pena2. are also liable to be put,on short

^  4’̂ ty on the,,..basis of "feeir read̂ t an4,easy availability

on deraficnd but tteir regul'&: absorption will be made 
strictly in the order of merit, provided they have worked

as ^short ::uty Staff, as per tile irequirements of the

J3eptt.iny laxity to perfor® sho‘|rt rmty will reader ttea 

liable to be regained from the sblect panel alongwith

I

panalties as per agreeiagnt executed.
I
I

s.Aci" . !

Between i8 and 23 years on 1.7i82,upper age limit

being relaxab^e for (i) Schedu:.e icastes/bribes by 5 years
b ' . . _ ‘ • I

(ii) other categories like Ix-seirviceiaeri, displaced 

persons duly recognised byG^wt.of liadia,Central Govt, 

retrenched employees/orthopaefiically handle-apped 

persons,.as per instructions in force .Candidates cross.ing 

' Upper age limit at the tinie of reguicJr absorption,will

depend upon further relaxation 3L-\̂an by the ijovt.
i

!

4 .Minimum Bdudational 'qualifications
1 ...

"  fass in Matriculation or equivalent exsnination 

recofnised by m  Indian diversity  or Board.



5 , gefec'tion .............

Oa the basis  ̂of macks obtained in the above menti­

oned exmination .Bonus laarks ai*e awsrded by raising 'I

tke aggregate percentage in'the basis examination for

(i) Higher Secondry Course/Fre ¥niversi1g''(ii) Intermediat 

three years degree course (iii) Grafiuates/Post 

gx>aduates to the extent of 5,7 and iG respec-tiYely.lill 

the cmdifiates who come under the selection g-one will 

have to >>uaj.ify in the Dictation-cuia-handwriting test 

in..English ( Matrlculaticn Standfird) and departmental 

type test to exansiiie their speed in typing either in 

Hindi or, in English,wMeh iffill be catiducted by the 

Eivisional Heads of the Reeruting I3iits at, their Head

'eusi-ters.fhese tests will be at the cost of the 
candidates*

6 3?eferencfe'"
Reference uiill be gi^ea to those csndidates, who

.. possess the typing knowled..e i^th a speed of 40 words

per minute and produce certificates to this effect frcta

Y " any Board or Institution duly recognised by the centrEi

, Or., State Govt.end pass the speed test ccaidueted by the

7. .-iilaallga Brocedti^e

\  ■ Is  mentioned in para 6 above,the candidates posse-

ssing -&e kno\¥ledge of typing and passing the prescribed 

speed test will be arranged on the basis of m£tricul.ation 

Or e/‘Uivaient exsainatien marks plus bonus marks for 

higher academic sualificati cm s. Candidates without the 

knowled:_e of typing,will be arrange next cn the i>asis of 

similEir merits,'be„„ow tte last panclidate of typi|cg

8 . draining

m  -fee selected candidates will be given

tra ning.!^aining for short duty staff w ill be given, as • 

p e r  deptl.rules in fcrce.for regular absorption total 

9 months training will be given to the candidates, ducing
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wMcjb a stipend of r s *i s O A  per aontii idll bepaifi to 

them. .

-K

-'-f'
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9 »StibsiissLoB of appllcatioas ■

Applicants JlayiEg. tbeir registration wLtiJout any 

of tlie BtiplcymeEit Exchange falling Ts4.tMn tlie administra 

>-ti:i^^6fficer of tJae Bivisionai tMit latest by 15.9.82 

on a plain paper giving the f ollowing particu3.ars(i) Nam 

in flai(li) Postal address in full(iii) Date of birth i 

Christian ©ra as recorded i^ Matrioxilation or its 

e . ^ ’'Talent examinatiGnsfiv) If a member of SC/ST-copy 

of the caste certificates given by the ccBipetent 

authority (y) If ex-service men (a) Date of enrolment 

{^ElBate Of aischarge(c) fotal service renaered with a

copy of- dischax’^  certificate (vi^nducational cu^ifieat
' ' ' ".t . ■

-icaia be-gining with matriculation or itsequivai-^t and 

above giving the name of ex@iination passed, total marks 

obtained theircpercfitage etc.supported by the Mark 

t^heets and Certificates/Begrees etc.(vii) Speed in

typing mth'. the copy of the certicate of me typing

in.stituticn(vlii) lame of Ifee Divis ion, where the 

#ia,ii.oyment is. desired (ix) Registration lumber and

name of the Baployment t o h ^ g e  ' indicating the date a

year; of registraticn.

S p  Or tajgf Ws'tructi'on s '

(1) Applicants should-submit the attested copies, of 

documents in support of a£ie,educational qualifiestions,

caste oertiricetes,dischaic'ge certiciates, m|®ks obtained

type speed etc.a'^ong#th their applications.

(2) If the particiilars given in the application forms 

fere found incorrect or incomplete,the applications are 

liable to be rejected.

( 3) Applicaticiis sent in the covers should clearly 

superscs?ibe the w^irds" For the recruitm^t of Reserve 

trained pOOl of r|.elegraphists„ and shotad be sent well

I
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In tiffit^sp as- t-G reaclijfee;i3ivis^ Officer concernea 

15.9,82 postively.ilpplleatiGns received after tiie 

t ^ g e t  date will not fee entertained*

l^pplicaiits siioulci also sencL tvfo pass port sige 

Photographs alon^gsrith their applications,wMch shom 

^uly attestedby a sazette<3 Officer.

(5)iipplicfitionsj±R3asKXEEa^ havJbag their registration in 

ffiOce than me employment e:seh®a^ ana desiring to apply fc

-r More than one imit ^ould  send separate applieatlQas

Divisicnal Officers.

(6)Ipplicsti<ais i^ no case should be addresaei to the Gen* 

•r^^ MiS^ager ^elecoa.u.P..Circle, Lucknow or sent to him,

A:1  such applicatims'will fee treated as cancelled.

(7) lo corre®ondence regarding the result of recriatoent 

will' be entertained,

(8) Fo eBclosiiresfor attaching with - ê applications 

already seat # 1 1  be entertained, until and unless Ife se 

are specifically called for by the recruiting authority.

m  ■»-«> ta, ws

r



Da tlae Hon'Me Higii Cour t of Judicature at afi

iucknow Beac^ Lucknow.

_?&it Petition lo. of 3.985

ait,Xnaira Kumar.. . . . .   ........  .petitionee

versus

Jtoion of Xcidi@, find snotliGrs. »opp.p8i?tL es

\

'W

lamexuxe lo. ^

FrOK

CHief Superintendent, '
Central, Stelegcapli Office,

Lucknow.

fo ■
Smt.Sadira Kumari c/o 

Sri isiiok Kumar Raghute' das ka 
Hata Q-andhinagar Lucknow.

1̂ 0,E»48/r ®*IIIL/82/ Dated at Luekno?/ tlae 8.4.1983 

Subjects- Eecruitment of Reserve Stained Pool 1!elegrapM,st 

for the year 1882.

Tou have been approved as Reserve Oiained pool 

(telegraphist for 1982 , accordingij ^ou-are reti^ested to 

present your self in this office with ike f caiowLng 

documents latest by 22nd April, 1983.

l.High School Certificate original and Photocopy,

2 .Inter/Begree Gertifiicate in original and photocopy,

3 .Character Certificate f r ®  two Gazetted Officer.

4.Kark sheet High Schooi/inter/r'e^ee in original, end

photocopy,.

5 .Biployiaent JXchange liegistration Card in origina:^,

6,-SeGUrity deposi.^pledged to ixesident of India,for 

pount of Rs,ix70e00,

Discharge' Gertifieste- in Original, if you are Ex- 

Servicemen. ’ ,

8.Certicicate of physical hsfidicap if you are physically 

todicap.



A

■ -2“ ■

Tom be given departmentEi training for a:

period of nine months ana m i l  be kept as Reserve ti'alned 

Pool candidate for absorption against futite’e vacancies as 

and they arise.

fiXl such time you ace abserved against regular 

post you be requested to wQck in any office of

Xucknow iDeiegraph !Eraffie Bivisicsn cn the .hourly rates 

prescribed from time to time.(fhe present rate is iis.

2.75 per hour.) ■

-'Sd/- "" 
ehie^ Sup.2rintendent, 

Centi:*al„ Dele graph Office, 

Lucknow.

!Erue copy
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M  the Hon»b:ie High Court of Jmaicature: at Axls^habad

Luetoiow Bench,lucknow.

W i t  Petition lo . of i983

. Stat ̂  Ihdira lumari.........................' . . . .  .jet it loner

versus

India and anothers* • • • • . »♦•  •opp*parties 

isanexure Ho.

5 5

M D I M  POSTS MID SSLEGRiPHS DEPART®!!!'

From ■ 7'- ■' ■ REGISTSlE ,A33
Chief Superintendent ' - • v ■

. Central felegcaph Office, Lucknox¥-22600l.

10 ' ■... "■
Smt.ladira Ktunari c/o
Sri A'shok; Kum^ aaghubacdas ka Hata
Gandhinagar Lucknow;,

^̂ 'OvB-48/ri!i$'-T'l/82 Dated at iuclmow Aug,27/24.9.83

Subjects- Recruitment of Reserve lEcained Pool I’elegcOD h - 
Ists for the y e^  1982.

Please refer this office letter Ho.l-48/iiIP-2L/S2/
. i - - ' .

dated 8.4.82 in wMch your approval, as, Reserve Gained

, , ' pool Telegraphist was conveyed to you.

Due to Teehnicai reaaoas,the above orders are 

hereby cancelled. z ,

Chief Superintendent 
Central 'fele:gca;| '̂ Office, 

Luc know- 2 2 6 0 0 1*

&ue  copy
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m. tile' Hon‘t).lQ High Court or Juaica.ture at Allaiiabad

LugIcqo?/Bencli, Lticfcaow.

Tfrit letitiaa l?o. of 1983

•PetitiomrSffit.maira Kumari . . . . . .

versus

^ io n  Of mdia and anothers........  ..........opp.parties

^  ; Jimexure Mo.' ' ^

■Jiidian post & Telegraph Departnsnt

A

/

Karjslaya fckiiya MMksliak,

Kendriya Tar GMr, Luc'know.
'

S'o,ca/C©r/Eectt. IL(E!EP)/82. dated 7 tli April, 1983

On liae JiaMs of -ualifjing test in dictation 

cum-hajid m iting  and typing, the section coiumittee has 

found the following candidates in order of merit, 

suitalDle for sej^ection as aiEP telegraphits for the year 

1982.

s .I d . Fat'fe'* s' name- ■Merit

liishok Kumar Srivastava Bankey Behari Srivastava 78,0 

2'.t i3ai Sin.g^ Sunder Ikl 76.8

3.*Cjai Kumssr- lalviya Ravi Shankar MaXviya

4 .ih ii  Kumar ^Srlvastava ’ Hub'i:al Srivastava 

5*Suresh Ghand iiam Lakhan ■

e.Suseel.Jjuraar- Dixit ' S*I.'Dixit 

7 .iSa.Shashi San'ta Sewari D/o IC.I.ajewari 

S.Rames h KUmair Gopi Shy am

76.5 

■76.2 

76.0

74.6 

7'3.8 

73.4
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Father* s aaflie Iferlt

%

Cv'

9 .  ̂ SMauliia-t Ali ibdial Haheem 7 2 * 1

lO.CMemara Bcakasii Om B?akasli 7 3_,g

ll^BriJesii Chandra Lari RaKendra Nath Lari 71,0
••■•- j' »■

12.HisaMnuMin ^... ’ Hi^auddin ; 70.8

13.#iit Kumar MikherSee A.S.aakher^eea 70.0 

14*Da.uj KuBiar Saxena Devi Char an SSLxena. 69.6

15.Promod KUMar ' ladri Pd. ' 69.6

16. c m  dr a'Dev Shukla" liirdey a am Shukia ....... 69.4
K.LViSawhanej 69i4

as . i2a .iiat chn a Bhatnagar r a»e sli Bhataaagar6 9 .2

19.Baboo Lai

20 . Stibash chantoa

21. SBit .Abha ̂ Yerisa 

22

Ciaadrika Pd. 68.6

Ham Irishaii 68.4

I/O  Girish Chandra 68.4

Jshrat Ali. lashmat All 6 8 .2

2.3.Swshil Kumar arivastava a.S.Sx-ivastava 67 .6

24.Ra3esh iCUBiar' fandey Ram Suc^t jpandey 67.6

25 .Jai Prakash Srivastava Eamadhar 66.6

26.1agendra S in ^  _  Raffl Sakat Singh 66.6 

27.Yivak Chstfid lUkum ctod  66.0..

SB.Satsra.Iarain KasJ^ap Devi pd. 66 .4 .

29.fiam Brj Pandey C.3!.o.Lueknowv 66.4

SO.Ashish Narain Awastlii H.M.Awasthi 65.8

Ex-Service Idea
' I 111 III mini'ii»i ifi aiiwji'r-"ui ua

31.aad®idra Pd.Srivastava Kushashwar £al 44.5

32. ITasiin Ahmad Rizvi i&bdui Jalddl 42*6

33. Ram Deo Ŝingh Lsxml Ifarain Singh 54.6

'34^Polose G> K.P.GOQrge ' 52.1
( lot IS^ping)

3 5 . Shiv Shaiiker &upta chandi Lai Gupta 52.0

'--t ) ■
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S.©:.Hajne Patiaer's name Merit'

Physlcaily Handicapped

36.Rakesh Ciiandra Pmidey Krisima Kant Pandey 59.6

Schedule liribe

\ s ^
.Gy

S'?. Babu ::ai Meena
. ■ • r)

38. Dine s h Pd. Chaudhari 
•* **

39 , Laxmi Harain Ifeena

Hukum Meena 

H.D.Ciiaudhari 

Sita Ram Meena

Schedule' Castes

40. Rajn Tej

4-1. Kasilesh Chandra

42. Satya Aam Kanau^ia

4 3 . Eaifl Sewak
'  • * - f

44.iaiuu pd.

45.Bandhu Pd.

46 .Smt.ladra KUmari 

4 7 . 'Ram Chandra

Jai Ram 

Rameshwar i^d.

Raj Kanaujia 

aavi Das 

Maha Bali 

Raj Man! pd.

Ram GUIam 

Rsn Bhan

61.6 

55.6 

54.7

65.4 

. 62 .4 

61.8 

60.2 

60.2

69.4

58.4 

57.8

Chief superintendent. 
Central Telegraph Office, 

lucknow.

&u eco p y

/

4:
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ciscums'feiici^s of fciiQ ease this Uon’ bls ^ourfc may 

deem just a.d proper.

Da tad' Lucknow 

4,10.1983

( B*C. • Sakspna) 
Mvoeatg 

Counsel for trie applicants

\.
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4298 of 1983 liai ham salectsd for appoir.taiQnt on 

tli0 post of Taleg^aphisfcs ( P.eservsit Trained Pool).

ths orders impugngd in fciiQ said xrit petitions

t'm app ’̂oval accorded fo'  ̂ the appointaffint of the

petitioners on th© post of Haserve Pool Teleg’̂ apiiists

?t;as purpo^’tsd to ba cancelled and subssqaontly

another test was scheduled to b@ held on 10.10.1983

in pa ’̂ suance of ths notice, containad in annsxa^-s 

prsser^t 
4 to the/icit pat it ion.

3, That #ion tha said test was notified to bo hsld 

the patitions^s in l>it Petition no. 5325 ox 1983 

and also in '#it Petition no. 4298/p^efs^'’8d 

applications fô ’ infcB^im ^slisf in this Hon’ bio 

Goa^t.Onfha said application in V/ ît Pstition no . 

5325 c£ 1983 ?iiich \^s nuffibĜ ’ad as G.M.

Application no. 11285(wj of 1983 Hon’ bls Hr’ .

Justice R.C .I^o Sharma ' bafo”@ viLom the said applica­

tion cama up fo'-’ ô ’da^s on 7.10.1983 was plaased 

to pass the following ô ’dg’’ :-

” Notics has teen acceptsd by S^i U.K.Dahon 

on bghalf of the opposite-par tigs. The test 

scheduled for* 10th Octobar, 1983 may be hsld 

but tha petitioners shall also be allowed to 

appga'^ in tha bast. The result of ths 

test shall not bs finalised and no appointaisnt 

onthat basisshall be mads till f u’-ths  ̂

o'^ds^s.

Th© petition may ba listed fo'*’ fu’-ther 

o^ds'^s afte^' tb’Qa weeks.’’
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4. Tlicfc Irit Petition no. 2534 of 1983 was filed

by ono Sri Hiupend’m  Bisen \tio had not qualified 

at tiia f i ”Sfc test held fo ’̂ tha posts of Ofelgg'-’aDhisfcs 

ResarYQ pool. Tliis wr>it petition oania m  fo^ o'̂ dĝ ’S 

"1, . as ^@ga;5̂ ds admission on 12.1,1984 bafo’"8 a Division

BsbgIi consisting of Hon’ bla Justice I.II.Goyal

and Hon’ blQ Jiistica S. S.i^unad. Tliei^ Lo^'dships 

mr*Q plsased to pass the following o”ds^:~ .

"'1' " List along ?dtii Vf.p. lo. 5235 of .1983 and

4298 of 1983 bsfo^8 loa^ned single Judgs.

In the meantifflfi, only one post shall 

left unfillad fo’" conside^'ing tha cass of 

the present patitiono^, while ofchê  appointment

o~'d8'‘"s ba issued. Thosa appointments shaU bo

subject to ths decision of the %'^it petition.”
jfc.

5. That at ths haar’ing of ths said \rit petition 

and the application fo'  ̂ interim ^slief it ?.’as point-e^

out on behalf of the coiinssl fo’’ the opposite- 

pa^ties that appointment o^de^s â ê not being issued

in ’̂espect of petitioner’s in I’̂ it Petition no.

5325 of 1983 and W^it Petition no. 4298 of 1983

even though they had qualified at the said selection. 

Gonside^’ ing the said circumstance Thei’" Lô ’dships

m ^e pleased to dr’ect that appointment letters be

said
issued in ’'aspect ox the/J>8titioner’ s but the said 

appointments ?jould be subject to the decision of 

the irit petition. As fai’ as Bhupend ’̂a Bissn Â̂as

concs’̂ ned, since hs had not qualified but to p’̂ otect
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his rishfe and int6”est TJiai^ Lo^iships pleased 

to direct, as ¥\!oald be svidsnt f̂ offl a perusal of

the oT’der dated 12*1.1984, that one post shall be 

left anfilled for considering ths case of the said

A
petitioner. x .

A .  6. That despite the clea^ di-action by the Division

^nch  in its ô d@T- datad 12.1.1984 fo^ issuing 
»

appointment letter's to the petitioner in the other 

ti«o w?it petitions, v iz ., t*it Petition no. 5325 of 

1983 and 4298 of 1983, thi opposits-parties hav© not 

issued appointment letters till date. ■

0  ̂ ■
iierefo^e, it is -’espectfully p ’̂ ayed that 

this Hon’ ble Cou^t te pleased 

(1) to clarify ths o^ds^ dated 12.1.1984 §jid

specifically indicate that the direction contained 

therein that "appointment o-de^s be issued” is a 

dii’Qction ^©qui'^'ing opposits-pa^tiss nos, 1 and 2 

to issue appoLntment  ̂ o-ds’-s in '’espsct of the 

petitioners in it Petition no.5325 of 1983 and

Wr«it Petition no. 4298 of 1983 on the posts of

Telegraphists Reserve Pool fo^thi^ith.

(i i )  to pass such otha- o-d©  ̂ as in the circumstances 

of the case this Hon.’ ble Cou^t may deem just and

pj-ope".

Dated Lucknow .

■ 27.S .1984 Goimsal^fo” the J^plicanti

'0‘s
\
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accahabao

In tha Hon’ ble Higli Coâ t̂ of Jadicatu'^ afc Allaiia’c^d , 

(Lueknow B8ncii),Luclaiô '̂ >̂

Affidavit

ill

Application for* clarification of tlis
o.^de  ̂ dated 12.1.1984

W^it Ptatition no. 5325 of 1983 

9"imati Ind”a Kuma’̂ i and otlis^s

u . .

Va” SUS

UniOil of India and oths-'S

—Pstitiona'^s- 

apjolieants

-”0pp-p^"fci'3S

1, Ind’̂ a Kuiiar*i, aged about ‘28 years, daaghtQ^

of G-hulam, cara of Sr*i iisliok Kmaa^, ’"osidsnt of 

Raghabar Das la Hata.,. Gandhi Nagat*, Luchiow, 

petitions^ no,l do liŝ '’sby solomnly t^ks oath and 

affirm as unde^:-

1 .' That the a bo ve -noted it. pe t it ion has ba©n 

di^sotsd to ba connected viith tvi/o'otiier writ

petitions v iz ., Yrit Petition no. 4298 of 1983-

Raffl Biijharat Pandey and others Ys, Union of India 

and l?"it Petition n o .2534 of 1983- Siu.pi'ndT’a Bissn

Yf.̂ ’ sas Union of India and oths’̂ s.
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2. That the pefcitionr’S in fchs above-noted ’A^it 

Pafcition no. 5325 of 1983 as also ifi i ’ it Petition 

no. 4298 of 1983 have bsfin sslectcd fo^ appointmanfc 

on the post of Teleg’̂ aphists ( R@ssrv8 Tr>ained Pool), 

By o^de^s impugned in the said writ petitions

the approval aeoo’̂ ded fo- th3 ?5)pointmsnt of the 

petitioners on the post of uasarve Pool Telegraphists 

was^purported to bs cancelled and sabssqaently 

onothoT" test ?̂ as .scheduled to be held on 10.10.1983 

in pii-’saanc8 of the notice contained in Annssiu^e 4' 

to thepre^nt writ petition.

u

3. That vihen ths said t©st was notified to be held 

the petitioners in l^it Petition no. 5325 of 1983 

and also in f ’ it Petition no. 4 ^ 8  of 1983 p-efgr^^ed

applications for interim rQiigf i^ this Hon’ ble 

Court. On ths said application in l^it Petition no. 

5325 of 1983 ivhidi vAs nUtnbered as G.M. ^plication 

no. Il255(i’) of 1983 Hbn’ ble Mr. Justice R .G .

Ibo Sharma ’oefore whom tha said application came 

up for orders on 7.10.1983 i^s pleased to pass

the following order

Notice has been accepted by S r i T J .K .» ^  

Dhaon on btthalf of tha opposite-parties. The test. 

scheduled for 10th October, 1983 may be held 

but the petitionsrs shall also bs allov^d to 

appear inthe test. The result of the

test shall not be finalised and no appointment 

on that basis shall be made till further

o'^ders.

I
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Tii3 petition mayb© listed fo’" fu^thei" 

o^ds’’ s afte^ th^ee weeks.”

4 , Th^t i n t  petition no. 2534 of 1983 lAs filed

by one S^iSiapendr>a Bisen: viio had not qualified 

at the f i^st test held fo^ the post of Tgleg’̂ aphists-

HfjServe Pool, This Trit petition came up fo’̂  o^ds’̂ s 

as regards admission on 12.1.1984 befogs ^ Division 

Bsnch consisting of Hon’ ble M^. Justice. K.W.&oyal

and^Hon’ ble !r . Justice S.S.i^imad. Their Lordships 

pleased to pass the following o^der:-

^ List along with W.P. Mo. 5E35 of 1983 and

4298 of 1983 befo^Q Isa^nsd single Judge.

In the msaiifcim©, only one post shall be 

left unfilled fo” conside^log the casa of 

tha p’̂ essnt pstitione^, 'Aila othe^ appointfiBnt 

o’̂ de^j be issuad. Those appointmsnts shall ha 

subject to tha dscision of the ŵ’ it petition.”

5. That at the heading of tha said vrit pstition

and the applicationfo’’ inta^im ■’"Slief it was pointed 

out on bshalf of the counsel fo’" ths opposite- 

pa^ties that appointmsnt o’*de>'s a’̂ e not being issued 

in ''aspect of petitiona’̂ s in M t  Petition no.

5325 of 1983 and ,?|"it Petition no. 4298 of 1983

sven though they had qualified at the said selection. 

Gonside^’ ing the said c r ’ c urn stance Their* Lordships 

were ple-istid to dii’ect that appointment letts’̂ s be

issusd in rsspsct of th© said pstitions^s but the 

Said appointments v\Quld be subjoct to the decision 

of the wT'it petition. As far as Bhupend^a Bisan was ’
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conoe’̂ ned, since ii'-iiad mt; qualifisd but fco p'^otect 

iiis îi^lit cind int:;"'3sfc Thai” Lo’̂ dships pleased 

to di^’ect , as would be ovident f^om a perusal of 

the o’̂ aa’’ d^ted 12.1.1234, that one post shall be 

l6:ft unfillad fo'̂  col side "ir.b the o^sq of ths said

petitions'’ .

o.^That despite tha claa^ di-ectiofi by ths Division 

Bonoh in its ô dê  ̂ dat^^d 12.1.1984 lo^ issuing 

appoiiitiiciit IsttQ’-s to ths p3titi:r:6^sin the oths’' 

two '̂■'’ it potiticns, v iz ., sihit Petition no. 5325 of 

1983 and 4298 ox 1S83, tiie opposite-pa^'ties have not 

issued appoint:uai:t letter’ s till date. 

mtsd Luolznovs; lepontnt

27.3.1984

I ,  the deponsnt na.aea aoova do ĥr-’eby verify 

that ooi. aais of pams 1 to o â 'o b'us to my own

knowl0ae>6.’ ro ?a«t of it is falsa and nothing

mats^i^^l has basn oon^aaioa; so help m  &od.

^ t a d  Luc blo w
27.3.1984 ■ Daponunt

I identify tha deponent ’/iio has s ign ^  i n ^  pj^sence

OlQ’̂ k to J3'’ i j3.G.5dcseila,i5»SvocIit3 

dolniirJy -iff i".'iiod bsfo^a rae on

1  ^ a r .o n o n i ^ o 'l s ^ t S l o ’i ^ ^ ;  S-i

cls-’k to o«i 1.. n. j
iidvoouts, High Ck)u-t, AlLih-ibad. I have satpfied
mys3lf  by examining tha de^Donsnt tĥ t̂ ho undes.ands
l a  cJn^Lats of the affidavit which h a s ^ ^ - e a d

out and explained by ae. ....._
j ■■ rs'-;: ■ ■■' ^^RA 

(

■ ' JBR

H.,-' u 

ckr,'" ••

No.
>*> ■ a- ifS J
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Tsere pleased to pass the following order:-

” List along with W,p, |fo.

■?

5r32i”
1983 and

«A *•

■ t :

; k-

■> V

4 ^ 8  of 1983 before learned Single Jadge.

In the meantime, only one post shall be 

left unfilled for considering the caSe of 

the present petitioners while other appointiuent
<F .

orders be issued. Those appointflients shall be 

subject to the decisionof the «rit petition."

’5.That at th6 hearing of tbr said w it  petition 

aiid the application for interim relief it was pointed

^ out* on behalf of tfiB cobsel for the opposite- 

ip ^ t ie s  that j^pointM^ -orders |pe not being issued

fin-respect of petitioners in ft it Petition no.

5325 of 1983 and farit Petition no. 4298 of 1983 

e^M"though they had qualified at the said selection. 

Oonsidering the said circuiastance Their Lordships 

were pleased to direct that appointinent letters be 

issued k  respect of the said petitioners but thesaid 

appointflients would be subject to the decision of 

the writ petition, is far as Bhupendra Bisen ^as. 

concerned, sin^.hehad not qualified but to protect 

his right and int^est 'Eheir Lordships were pleased 

to direct, ^  would be evident from a perusal of 

the order dated 12.1.1984 that one post shall be 

i&it unfilled for considering the case of the said 

petitioner.

6 . That despite the clear direction by the Division 

Bench in its order dated 12.1.1984 for issuing 

s|)pointiiant letters to the petitioners in the other
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w it  petitions viz., Itit Petition no. 5325 of

1983 and 4298 of 1983, tiie opposite-par ties iiavenot 

issued, appointment letters till date.

Tkat the applicants in tiie cireuinstances indicated 

) .above moved an implication in this Hon’ ble Gourt which 

was numbered as Civil lisc. implication no. 3907 of 

138^ seeking modification of the above-mentioned order 

dated 12,1.1984 and for specific direction requiring 

opposite-parties nos, 1 and 2 to issue sjjpointment 

 ̂ orders in respect, of the petitijsners in irit Petitions 

“ nos, 5325 of 1983 and I ''4298 pf 1983 on the posts of 

telegraphists reserji;pool forth?dth after the said 

petitioners con5)leted the prescribed training.

^  , 8. That the said explication no. 3907 (w) of 1984 came

ap for'orders before Hon*ble Mr. Justice S.Q.fathur 

ar^ his Lordship was plaased to pass an order modifying 

the earlier order dated 12.1.1984 in the manner prayed 

for after noting down the submission of the counsel 

for the petitioners and hearing the lespned counsel 

for the pacties.

‘ 9. That,hoover, ihen a certified copy of the afore­

said order dated 21,5.1984 passed by Hon*ble

Mr, Justice S,C,Iathur was obtained, it transpired

that the said order has been incompletely icitten out. 

The Said order as iritten out in the order sheet

reads as under:- ?

” Iiearned counsel for the petitioner has 

pressed‘that the interim order dated 12.1.1984
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may b© laodified to tiiis ^tent that the 

candidates selected at the fk s t  selection n&y 

given ®ointiB6nt order after they have 

coii|)leted the prescribed training.”
• ' .T-n

It appesips that due to inadvertence or oversight the 

order and direction of this Hon’ bl© Qoart has been 

omitted to be wittenoat. Only the sabiaission of 

the counsel has been noted.

flherefcce, it isrespectfully prayed that this 

Hon’ bl© Sotart be pleased to pass necessapy orders.

-7 Dated luoJcnow  ̂ ,

i6.V.l984 „ , ^ 1 •„
Counsel for the applicants



In the Hon’ bla High Gourt of Judicatiie at i0.1ahabad, 

(Lueisnoiw Bench),Lucknow

Affidavit

in

^plication 

Irit Petition 10.5325 of 1983

S?iaiati Indca Kamari and others

versus

Unionof India and others

-Petitioners-'
applicants

—Opp-p^ties

r

nvvsK'Vi

I ,  Sriii^ti Indr a Kumar i, aged about 28 yeairs,

dau^fcer of Ram Ghulam, csPe of Sri AshokKuiaar, resi­

dent of EaghubeiP Bas Ka lata, Qandhi lagar, LuoJaiow, 

petitioner no.l, do hsireby solemnly take o^th and 

affirm as under:-

1, That the above-noted irit petition has been 

directed to be connected with tiiwo other Irit 

Petitions viz., Irit Petition no, 4298 of 1983- Earn 

Bujharat Pandey and others vs. Union of India and 

ibit Petition no, 2534 of 1983- Bhapendra Biaen 

vsrsas Unionof India and others , ■

2, That the petitioners in the above-noted w it  

petition no. 5325 of 1983 aS also in i^it Petition no. 

4298 of 1983 had been selected for appointinent on

the post (£ Telegraphists (Reserve Trained Pool).
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By the orders iiapugnod in the said writ petitions

tiia ^proval apcorded f <r tii® appoinfeaiant of tiia
\

pstitionisrs on tha post of Reserve Pool Telegraphists 

was purported to be cancelled and'subsequently

another test was scheduled to be held on 10.l0.1983 

in pursuano^of the notice contained in Anne^ure 4 to

it ion.

3. That ushen the said test was notified to be held

the petitioners in Irit Petition no. 5325 of 1983

and also in i?it Petition no. 4298 of 1983 preferred

£g)plioations for interim relief in this Hon*ble

Co art. On the said application in Writ Petition no.

5325 of 3983 v̂ hich was numbered as Givil Miscellaneous

implication no. 11265 (w) of 1983 Hon*ble Hr.

Justice E.O.Dso Siarma before whom the said applica­

tion cams up for orders on 7,10.1983 pleased

to pass the following order:-

” Notice has been accepted by Sri U.K.Qhaon 

on behalf of the opposite-psu?ties. The test 

scheduled for 10th October, 1983 n&y be held 

but the petitioners shall ^Iso be allowed to 

appear in the test. The result of the 

test shall not be finalised and no appointment 

on that basis shall be made till further 

order s.

The petition u^y be listed for further 

orders gfter three weeks.»»

4 , That licit Petition no. 2534 of 1983 waP filed 

by one 3rl Biupanara Biasn v*io ha? not <iialifed
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at khe first test held fee the post of Ifelegraphists 

Reserve Pool, TMs irit petition e3410 up for orders
•  •

as regards admission on 12.1.1984 before a Division 

BincJi consisting of Hon'ble Mr. Justice K.N.Goyal 

and Ion»ble Ir . Justice S.S.Afimad. Their Lordships 

w e  pltased to pass the following order:-

” List along with I .P , No. 5325 of 1983 and 

4E9B of 1983 before learned Single Judge.

In the meantime, only one post shall be 

left unfilled for considering the case of 

the present petitioners^ t^hile other appointment 

orders be issued. Those appointments shall iie 

Subject to the decision of the w it  petition.”

5. That at the hearing of the said lacit petition 

and the application for interim relief it m s  pointed 

out on behalf of the counsel for the opjosite- 

papties that appointmsnt orders are not being issued 

in respect of petitioners in irit Petition no.

5325 of 1983 and Irit Petition no. 4298 of 1983 

even though they had qualified at the said selection. 

Considering the said circumstance Their Lordships 

were pleased to direct that appointment letters be 

issued in respect of the said petition 's but the said 

appointments m>uld be subject to the decision of 

the writ petition, is far as Bhupendra Bisen was 

concerned, since he had not qualified but to protect 

his right and interest Their Lordships naere pleased 

to direct, as usould be evident from a perusal of 

the order dated 12.1.1984, that one post shall be 

left unfilled for considering the case of the said
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patifcioiiQr,

v ;

'TJ

%• V h

5. That despite tee clear dipeotioii by tlie Division 

flsnoh in its order dated 12.1.1984 fa? issuing 

appointment letters to the petitionars m  the other 

two w it  petitions viz., ifrit Petition no. 5325 of

1983 and 4 ^ 8  of 1983 , the <^.posite-p*ti,s j,a,e not 

issued appoinfcaiQfit letters till date,

1. That the ^plieants in the oireamstanoes indicated 

a b o « .,»  aoved anappiioation in this Hon-ble Court which 

«as mabered as Civil Misc. ^plication no. 3907 of

1984 seeking .odification of the above-i«„ti«9d order 

dated 12.1.1984 and for specific direotionrequiping 

opposite-parties » s .  i a„d 2 to issue appointaent 

orders in respect of the petitioners in «»it Petitions 

nos. 5325 of 1983 and 4298 of B83 on the posts of 

Telegraphists Reserve Pool fortowith after the said 

petitioners eoapleted the pres®ibed training.

8. That the said application no. 3907(w) of 1984 ogn

up for orders before Hon'ble Ir . Justice S .O .^thar

and Eis Lordship m s  pleased to pass an order modifying

the earlier order dated 12.1.1984 inthe manner prayeJ,

for after noting down the sabmisaion of Vm  counsel

tee the petitioners and h e a r ^  the learned counsel 

for the parties.

9 . That,however, when a certified copy of the afore­

said order dated 21 .5 .B 84  passed by Hon'ble Sr. 

Justice S.C.Mathur was obtained, it transpired 

that the said order ha3 been inooapletely mitten out.
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SATISH CHANDRA 

SRIV\ST^VA 

|O A T H  CO  VI v,i(SSfOMER 
High C urt, vlIa’Tiibad; 

Lucknow Banch,

]0
\1-

No.

Deponont;

The said or dor as written out in the order sheet 

reads as under:-

" Learned counsel for the petitioners has

Fessed that the interim order dated 12.1*1984

j^y be inodified to this extent that the

candidates selected at the first selection may

be given appointjuent order after they have

coa^^leted the prescribed training. ”

(It appears that due to inadvertenee an oversight the

order and direction of this Hon*ble Court has b ^n

omitted to be written out.) Only the submission of

the counsel has been noted. ^  \ .

Dated Lucknow

July 17, 1984

I , the deponent naiaed above do hereby

verify that contents of paras 1 to 9 except

the posrtion within brackets are true to my own

■ knowledge and those of porlion within iacsx

brackets are true to my belief. lo part of it

is false and nothing material has been concealed;

So help me &od. 

lf^?\984^^°^ Sflponant

I identify the deponent who has sigMd.in my presence.

C a .K .a r iv a s t a v a )^ ^ "
Gl(grk to Sri B.G.Saksem, Advocate 

^lemnly affirmed before me on v'io-v/'m 
at fe. ir ■^M^p.m by ^
the deponent iho is identified by Bci c: u. 
clerk ^o ^ i   ̂ v
Advocate, High Gourt, illahabad. I have satisfied myself 
by examining the deponent that he understands the 
contents of the affidavit which has beenjread out and 
explained by me. -< /\
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In the O’entral administrative Tfibunal,Circuit Bench

Lucimox'j.

P '-

u

Uounter-/iff idavit 

In

Begistratioii K o . l2 1 4  of 1987(,T)

(iirising out of writ petition  rfo.S325 of 19S3) j
Smt.Indra Kumari '

Verses.

. .  Petitioner

1. The Union of India through the Secretary, 

Ministry of Co,mnunications,Government of India ,  

Nei'j Delhi.

2. The General K m a g e r 5 TelecomniunicationsjU.P., 

Circle,Luckno-v.

3. The Chief ouperintendent,Central Telegraphs 

Off  ice, Lucknow.

.Respondents,

Affidavit  of G. E. Jai^wal , '  

aged about 45  years,son 

of Sri IL K .Ja isw a i ,C h ie f  

Superintendent, Central 

Telegraph Office ,Lucknow. 

Deponent.

1 5 t he d ep onent, a oove named, do he re by 

solemnly affirm and state as unders

1 . That the deoonent is working as Chief
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.3uperintendentjGentral Telegraph OfficejLucknos 

and has been authorised to file this affidavit 

on behalf of the respondents in the aforesaid 

C3 se. He is,as such,well acquainted ’̂ dth the 

facts of the case deposed to belowi '

2. That the deponent has read the contents

of the petition and has fully understood the 

same.
f

3. That before giving parai-dse reply to the 

petition it is hecsssary to set out the controversy 

raised by means of the present petition.

\Cx

4. That in response to the advertisement

no.l of 1982 for the recruitment of Reserved 

Trained Pool Telegraphists on the basis of marks 

obtained in their High School marks plus bonus 

marks for higher qualification preference being 

given to those having type speed of 40 ivords per 

minute . About 200 candidates .were such as had 

claimed having speed of 40 -words per minute-s 

They -were called for dictaton-cum-handwriting 

test instead of result given qualified and not 

qualified marks vere allotted by the examiner and 

the result was declared on the basis of marks 

allotted. Thus the 47 candidates were declared 

qualified in diet at ion-cum-handwriting test and 

the typing test and declared selected by the 

Departmental Promotion Committee. They were

M
■'Si



deposits. They

attesteaphotoc^ , t .e i .  c e .tm c a te s

and . iflideiity bond fropn g p Pocst
•P.Postal Cooperative Society.

„  „ «»>eoo,«plalntby

- .ene.al Manager T31eeo.u„ieatlon ,0 .P .

“ tao«,t„e General Manage,,Telecom ordered for

- a ln a t lo n  o . t . , e t e . t  answer . 0 0 .3  Srl H ., .

- - - P . .

■ '^ ‘̂ "•^-OT/PP)/TL.E:;am./81

:  f  ^ - - 3 .  '3 r i s a ,a m  M s  letter ,atea

 ̂5 .7 .82 (15 .7 .83 )  addressed to the then Chief

/' . ' and copy to Sri G.D. Singh

t h , t  e n .B T ( P P ) , „ , . c , , e l e , , . e .n o « r e .a r . e a  In ,ara-

■= of his letter as under.-- :■

"^3 »ill be seen only 1 2  candidates have

1 fled, keeping m  minimum speed |

40 W.P.M.,subject to maximum of 5^ .is ta .e J

connection I « u l d  life to remark j 

that both the passages of English and Elindi ''

contained less than 400 words to be typed I
10 minutes. In absence 3f any written '

instructions to retype the passage,after i

comjieting on®e, and, in the absence of any 

Indicatlai of the total number of words 

at the end of the passage there may have 

been some misunderstanding in the minds of

Ls
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the candidates whether they have to retype 

the passage to attain,at least the minimum 

speed of 40 w.p.m. I vjould like to point 

out that \\ihere as some candidates have 

retyped the passage there are some others 

xvho have typed it only once,ivlthin the 

permissible number of mistakes,but have 

’ failed' because of the minimum speed of 

40 w.p.m. . In  all fairness, the passage 

should have contained vjords much more than 

400 I'jords and the-number of words should 

have been indicated at the end. In the 

circumstances,it is for consideration 

i ĵhether the candidates should be reexamined 

in this paper.”

b) That as a result of revaluation only 

12 candidates including 5 of 47 candidates selected 

earlier by the Departmental ^'romotion Committee 

î jere declared to have the prescribed 40 wp.m. 

soeed in typing. Consequently the list of. 42 

selected earlier was _^_cancelled. Out of 12 

candidates xH^fe^T^eclared successful in typing 

test and only 8 were selected including 5 of the 

first list turned up. They were imparted five weeks 

initial job training and are working on hourly basis 

as Beserved Trained Pool , Telegraphist s.

SJrue c O'o ie s of the not if ic ati. on
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regarding giving details about recultraent of 

telegraphists as issued by the Office of Director 

General,Of Posts & Telegraph toe being filed 

and marked as m m i r s = m ± .f m  to this affidavit.

5- That in reply to the contents of para

no.l of the petition it is submitted that the 

vacancies were notified but later on changed

from 22 to 47.

6 . That the contents of para n o .2 of the

petition are matters of r e c ^ a n d , a s  such,require

no reply by jneans of this affidavit.

7* That in reply to the contents of para no.S^

of the petition only this much is admitted that ' 

the preference as per Para-(6) of the advertisement, 

wos given to the Type knowing candidates and zone 

of Selection for 0/G and S/U candidates v̂ as 

drawn from amongst type knowing candidates only 

on the basis of their percentage marks of 

High School Examination plus Bonus-marks.

8. That the contents of para no.4 of the

petition are matters of record and,as such, 

require no reply by means of this affidavit.

9. That the contents of para no.5 of the

petition are correct except that the name of 

Srnt.Indra Kumariwhich stands at SI.no.46 and 

not 43 as mentioned in para under reply.
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10- ihat the contents of para no.6 of the 

petition are matters of record and,as such, 

require no reply by means of this affidavit.

11. That in reply to the contents of para

no.7 of the petition only this much Is admitted

that the concerning original educational

cert.fioates/ffiarks-sheet «hioh were presented for

tallying «lth attested copies were returned on

the spot to the candidates concerned and only

attested /photostat copies «ere kept on record 

of this office.

.6.

12. That the contents of para no.8 of the ' 

petition are not admitted as stated therein. It 

is sutaltted that the candidates selected in the 

list a::d those completed the formalities could 

not be sent for training as a complaint 

regarding irregular selection of this list 

was u ^ e r  investigation by the General Manager, 

Telep&SSioatlon ,U.P.circle Luctoow and further 

action was held in abeyance by the order of 

General Manager,Telecom. ,D-.P.eircle,I.ucknow.

first

13. fhat in reply to the contents of para no.9 

of the petition it is submitted that the aforesaid 

selection of the first list after Investigation

cy the General Manager,Telecom.,n.P.circle,Lucknow
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vjaa found irregular , and therefore,it became 

obligatory in the interest of juttice to 

cancel the aforesaid first ' Selection-List* 

and the candidates vjere duly informed.

i'he first-examiner of the type test, 

instead of viriting Pass/Fail for the ‘ Typing- 

speed* inadvertantly allotted marks,\=?hich. was 

irregular and it was found that no 

candidate had the qualifying speed of 40 iv’ords 

per minute excepting those included in the Second 

list after revaluation of answer scripts by 

the Second-examiner.

14. That in reply to the contents of para 

no. 10 of the petition it is submitted that as 

already submitted in para no.9 M M M  M tM avM  

herein above only 12 candidates were declared 

successful in the 'Type-test* by the Second- 

Examiner, therefore,it was necessary to test 

Ion-Typing ,who were not earlier called for 

to fill  up the remaining vacancies' announced. 

However, the result has not been declared in 

pendency of 'writ petition and legal advice.

15. That the contents of par a no. 11 of the

petition are matters of record and,as such, 

requires no reply by means of this affidavit. 

However, it is submitted that due to the

■>
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irregularity in evaluation of answer-scripts by 

the first examiner of Type test as cited in Para- 

(9) above,the candidates of t e first 3election, 

excluding those included in the Second list, 

have been found 'F a il ’ in the ''.rype test' and 

therefore, their candidature cancelled.

The question of percentf:.ge marks i '̂ill

come, if the selection is made amongst 'non-typing*

who have qualified in the Dictation-cura-handi^riting

Test for t>h5.ch r.ct Ion was taken as cited in

Para(9) above.

-hat those candiates who have not

qualified f 'e  'Typing-SDeed of 40 vj.p.m. are q_
■^^j^lghtage >—

conGiderer; as ‘non-typists and have no.'^ar.lta:ge of 

their ‘ lovj-typing speed i '  the selection over

those non-typists v’ho have higher merit on the 

basis percent;.;ge marhs of High School plus Bonus 

percentage marhs for higher education.

16. That in reply to, the contents of para 

no. 12 of the petition it is submitted that 

as already stated in reply to para no.9 hereinabove 

the ans'wer scripts were required to be revaluated 

and in revaluation by t.i-.e second Examiner,only 

12 candidates were declared ‘Pass* in the 'Type 

t est * ,Vtihich include some of the candidates 

of the first selection list including these 

serials nos.3 ,9 ,14 ,24  end ?7. .
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Therefore, the candidature af the 

remaining 4.2 candidates,v:ho did not ;ass the 

'i'ype-Test > stood finally cancelled.

.9.

17. That the contents of para no.l? of the 

petition are not admit ted. It is submitted 

that every one 'was lA/ell aware about technic.-d 

reasons for re-valuation of the ansifl/er scripts, 

details whereof have been mentioned in reply

to para nos.Sjil and 12 of this counter affidavit 

and the averments made therein ,>re reiterated

cs correct. /
1
(

18. That the contents of para-no.14 of the 

petition are not admitted. It is submitted 

that as already stated above,the petitioners 

\vith other candidates(total 42) failed, in the 

'Type-test* after revaluation of the answer- 

scripts by the Second-Bxaminer. Therefore, they 

become the 'Kon-typist. '’Selection amongst *Ion- 

typist’ and. those passed in dietation-cum-h&ndwriting 

Test is to be done on the basis of high-School

and Bonus marks as per reference given in 

reply to para(lO) herein above.

19. That in reply to the contents of para 

no. 16 of the petition it is submitted that 

as already stated and explained herein above 

there vjas m.istake on t>e part of the first 

examiner in valuation of ansi ĵer -scripts.The
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mi at eke vjas got . corrected by revaluation of 

the answer-scrlpts by t!:e second-examiner and only 

12 candidates i-jere declared finally ’Pass* 

in t he t yp e t ̂  st. S i nc e it wa s a draini st r £ t ive 

error, thpre was no necessity to give show cause 

notice to the candidates \>iho were subsequently 

found failed in the ’ fype test* for cancellation 

of their candidature.

.10.

20. i’hst in reply to the contents of para 

no. 16 of the petition only this much is admittted 

that Sri Bisen hod filed the aforesaid vrlt petition.^/ 

For correct appreciation the averments made in 

the petition as \mll as its reply intne counter 

sffidov/it may be seen. It is submitted that 

t;..e Union of India is unconcerned,however, 

to fill up the remaining vacancies from amongst 

» ^Ton-typists * oer their result of 

Diet at ion-cum-Handwriting Test and their 

pereentage marks of High-School md lionus, 

action i^ill be taken after the judgment of the 

Hon’ ble Court.

21, That the contents of pr-ra no.IV of the 

petition are matters of record and,as such, 

requires no reply by means of tliis affidavit. 

Eo\yever,it is submitted that the ai-'-egations
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aga...nst Sri ^haturvedi,Divisioiial BngineePjPhones 

have been made maliciously and are strvongly denied.

22. That the contents of oara no.IS of 

the petition are not admitted. It is submitted 

that there was separate recruitment-Cell 

and every order was passed under the appropriate 

authority a.-d,that too, after careful examination. 

The allegations that the orders has been passed 

under duress by the authority are all false and 

have been maliciously made I'jithout, any rhyme 

or reason.

1
IŜ

23. That the contents of para no. 19 

of the petition are not admitted. The correct 

facts have already been submitted in the preceding 

patagraphs and so far as the case of Bisen is 

concerned 'counter affidavit has been filed in 

the aforesaidcase and the same may be seen. 

Kowever,it is submitted that in view of the facts 

and circumstances explained in the oresent 

counter affidavit due to administrative reasons 

necessary orders were issued after careful 

examination and under appropriate authority. The 

selection amongst * Non-Typist s * and those passed 

in Diet at ion-cum-handwriting test is done on 

the basis of marks of high Scholl and Bonus marks.
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24. That the Gontents of para no. 20(a)&(b) 

of the grounds of the petition are wrong and 

not admitted. It is submitted that the petitioners 

have been declared ‘ Fail* in the type-test 

on revaluation of ^swer-scripts by the second 

examiner and t h ^ r  candidature cancelled by 

the competent authority.

25. That the contents of oaras nos. SO(c )6.(d)

of the petition are not admitted. As already 

stated in psra no .15 of the counter affidavit 

hereinabove tnat there vias an administrative 

mistake for vjhich a candidate was not required 

to be issued show cause notice.

S6. That the contents of para no. 20(e) of the

grounds of the petition are not admitted. It is 

submitted that no final decision has been taken 

to select the candidates amongst 'Ilon-typists’ 

and those qualified in Diet at ion-cum-Handwriting 

test on the basis of percentage marks of High 

School plus Bonus marks in the pendency of this 

case.

27. That the contents of para no. 20(f) of 

the ground:; of the petition are not admitted. It 

is submitted that there are not to be allotted for

* Type-test'. It is only to be seen whether
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1 hive s. ■ , • ! , •

the deponent,abovenameQ,dD hereby 

verif;;’ atid declare that t ’.ie contents of .}3 ras 

nos. i

of tills afiidavit are true to my personal 

knoxvledge;those of paras n o s . k l i ^ ^ ' ^
/

of ufds affidavit are based on iiiformation 

recei-ved from psrusrl of the papers on record; 

those of paras nos...

of this affidavit are based on legal advice 

i-jhich all the depone t believes tobe trae; 

that no part of this affidavit is false 

and mat nothing material has been concealed

.14.

So help me God.

Clerk to 3ri

. . ~ Mvocste,High Court,Lucknow

jench do hereby declare \hat theoei’son making 

this affidavit and allegln^NHiniself tobe Sri G.R. 

Jaisv/al is the same vierson xi?ho\̂ ŝ personally 

known to me.

i t e i ± i L
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the candiates have typed correctly the required 

number of words during the required time and the 

examiner has to write ‘Pass’ or .‘ Fail*.

28. That in reply to the contents of paras 

nos. 20(F) ( i ) ( i i ) & ( i i i )  of the petition it is 

submitted that the relevant records pertaining 

to the case will be produced for the perusal of 

the court whenever sumraoned and there is no 

justification as far as this Department is 

concer-ied to select those candidates who do 

not have the requisite qualification. % e  selection 

is to be made first from'Typists’ having speed 

of 40 and above- and those qualified in

handwriting -cum- dictation test also. The 

remaini g vacanciesjif any, are required tobe 

filled up, on the basis of mark:s of High School 

plus Bonus marks and from amongst those 'Pass’ 

in Dictation-cum- handwriting Test.

L

29. That in the light of the Buies and 

procedure laid down for selection of Telegraphists 

and for giving due justice to the eligible 

candidates ,the petitioners do not stand at all 

and their case is misconceived and is liable tobe 

rejected. It is submitted that in view of the 

facts and circumstances of the case due justice 

has been given to the rightful eligible candidates.

The petition is misconceived and is liable

to be rejected. ,

}
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Solemnly affirmed before me on this day

of Dec ember, 1989 at a.m./p.m. by the

deponent \*;ho is identified by the aforesaid Clerk.

I have satisfied myself by examining 

the deponent that he understands the contents 

of this affidavit which have been read over aid 

explained to him by me.

Oat h 0om:si s s i one r



T T  ̂̂Vi, 8
' . " '(W X r r l W W ^  POSTS AND T^LFGRAPHS DKPAPTmTT 

y  'xFia?^OF Tfe DIPFCT® X V-y73 AND TF-LP;GiU'..-HS

w ;"! 08/ I 6/ 79-STN Dated, New Delhi-................ .^00: £5-80

S'i'

v y

All General Manager T e l e c o m s . / ^  ...
. The G .M .T ‘New Delhi, | 8 AUG

Sub;-Eecniiteent of Telegraphists.

I ara dire^.ted to im’-ites a reference to column No.6 of the 
schedule to the tr.-'ant iiiiles of Telerrapbists issued vide this
office Notification No-.v.:o/M-l/yO~STBI dated .?6. IC .7 I accordinp to 
which the candidate': wiivi: wd have pa:jsed Mat.rio:. ation or equivalent 
examination conduct3-:i'by a university of Boacu of\ any S'tate. It 
h a s (n ^ b e e n  decided that 1:: future ;recruit’:)ent3A’̂ hereas the exist­
ing pfocedure of selecting aandidaten against outside quota will 
continue-to be on the basis of marks obtained by the candidates in 
vatriculaticn examination or an equivainnt examination, prefe:.-?/-->ce. 
should be given to those who have the knowledge of typing witn a 
s^eed of 1+0 words per minute and produce certificate to that -̂ ffecl: 
frOTi any Board or institution recognised by the central or State 
Govt, for the purpose. This should be made clear in all advertise­
ments for future rec3?uitments.

♦ •

2. With this recruitment procedure as indicated iri para j abov
the candidates possessing the knowledge of typing at the speed of 

"  w.p.m. will be arranged on the basis of marks obtained by theri 
in the Matriculation or equivalent examination to forn. the select 
list.. If  sufficient number of candidates with the knowledge of 
typing are not available to f jll  up all the post, candidates without 
the knowledge of typing will be arranged on the basis of marks in 
^tribulation Or equivalent and will rank in the merit list below 
the last candidate with the knoleH^e~ of ~typing.

J. The above decision will however, not affect the recruitment 
already in progress or in the cases where last date of applying for 
vhe post is already over in response to advertisement.

Necessary provision in the? pec+t. pules to this effect will 
^ D e  made in due course.

/ .  At present the employment of short Duty Telegrar.'bi?^;7 
governed by the following orders;-

a) 209-3/71-STB(pt) dated 5«̂ ’ .73 - from the »b ' list after 
® them fi^ll training as for regular candidates.

This provision is time consuming and hence felt not of 
•̂ ■Ip for immediate and ur,?ent needs.

^/68/75-STBI dated 23-'' ;'>78 -From retired officials of 
ffic Branch Mxid: knowing signalling and typing.

^/'13/79-r;TN dated 10.7*79 -The scope of retired employ- 
i was liberalised to retired Postal signallers and 

ignallers from ether Centr?-.! and state ^;Dvts.excluding 
x-service’̂ en.

d) 208/ 16/ 79-STB dated 7- 5*8o- The abo\ e orders was further 
liberalised permitting engagement c*" retired personnel 
of Central aad f. tate GCK'-ernment i-vriovj.ng typing with a 
rniniraum spe \d of 30 v.’ords per- only in c.T*0*under
the cnarg''-: o;’ a Ga?;e'&ted officer. T̂ ^ey were to be given 
on the 3 0 b tran.ning at th*^ir cost for 15 days for 
acquiring kno^iiedf^o for TP operation.

r
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A?tX GsJ .̂TclocoittoCiroioQ (exoopt G«H»T9lOcofE«Ae!Sa3-a) 
Jhe.GoM, Deito TelcJDhon c, DistriotJ?; K w  Dolhi^ <

.' ■:■.;■■ ect: ■.Recruitment of ielerrapiUstSe ,

to'the issue of>^•de^5 rtakla^ ^ypin/? kncvlea <̂5 
49 w*p,m* as preforfential fop^ocrui imcnt as TeXo^aoh< J?'ts 

■vide arder-s of _ eyon Ko, dated -Wf-S-T'O, various auvxUo! ha.vo '
■• ■ . beeo: made, by different cxrclos„ Tho quta'ries arcs oi-U*̂  fior*

:- ■■.'.'■'■■■under:/; ■■ ,. ■ i. ■ -■-'••■ -■■ ■

^■ "'^’ .^■:,■,y:^■K.■■,’ ■. ■■ ■; ■̂ '2 , , ;■ -■■■ '- . !;■•• ■,
(1): I f ■ tho InstituUons reco^^isecl %  the Strit^

• -Govt,are not isauin^^cei'tificate‘3 about 
, -specific speed and if tho c;indidates claia a • 

particular sp(?cd on tho bar.ir; of cortii'5 o'lt'’
. of various private In.sti;fcu§icnsj then iJuch 

candidates 3hou.ld be ,;̂ ot fees,ted for the
■ doiiir-ed^speod‘|?y the‘robrvvitinij m its '*vhile 

' GOrtduotin/*: dlctatiidri in; tho'r3.anner in
which the 3teno/5r;ipnj'''3peod us,od te ' bo teste--’ 
for appointment of Divi aiona'i Steno/mofu'^r^ 

before entrusttng tha.rcott.to staff s'slation 
CoQiraissiono .

I I  -knowleilge of ’ 40 w,PoL% is only a
Thoae wnx' ai’o havinp> 

this qua.lification of typing will be w m  " "  
pijeference. l r  after* that a,lso enou,f>h candidates

complotin/^ the select list 

PTP ^  vacaneies announced ineludin/r
candidates should bo "

\

Tours faithfiaiy

(3.S.RAt\ACHANDR/V.r) '
' . Asst to Director Genoral(srN)

Copy to: G M.K W.Tcleooni.Cirfile, An,b,-il,.i. Thi.s also ...........
Of their lettec’ Ho . R * E / r - 4/24/GO /TL g dat

- a - '



4 . lii the Central Administrative Tribunal  ̂
Allahabad Bench

0
^  jC6vwaa

Petitioner/s. ' ]
Plaintiff/s. {
Decree-ho!der/s. Complainant/s, )

of 19 8^1

UAA f (?V=)
Respondent/S Opps Parties.
Defendant/s
Judgment-Debtor/s Accused.

vwi
the

In the above matter hereby appoint and retain

ASHOK iViOHlLEY ADVOCATE HIGH COURT

to appear, act and plead for me/us in the above matter, and to conduct/prosecute and 
defend the same in ail interlocutory or miscellaneous proceedings connected with the 
saw»^)r with any decree or orders passed therein, appeals and or other proceedmgs there­
from I h d  also in proceedings for review of judgement and for leave to appeal to Supreme 
Court and to obtain return of any documents filed therein, or receive any money which 

may be payable to me/us. .

2. I/We further authorise him to appoint and Instruct any other legal practitioner 
authorising him to exercise the powers and authorities hereby conferred upon the Advocate 

whenever he may think fit to do so.

3. I/We hereby authorise him/them on my/our behalf to enter into a compromise 
in the above matter, to execute any decree/order therein, to appeal from any decree/order 
therein and to appeal, to act and to plead in such appeal or in any appeal preferred by any 

other party from any decree / order therein.

4. I/we agree that if/we fail to pay the fees agreed upon or to give due instruct­
ions at all stages he/they is/are at liberty to retire from the case and recover all amounts 
due to him/them and retain all my/our monies till such dues are paid.

5. And 1/We, the undersigned do hereby agree to ratify and confirm all acts done 
by^'the Advocate or his substitute in the matter as my own acts, as If done by me/us to

ptents and purposes.

Executed by me/us this day of 19 at

Executant/s are personally known to me he has / they
Signature/s 

have / signed before me

Satisfied as to the identity of executant/s signature/s.
(where the executant/s is/are illiterate, blind or unaquainted with tfW^^'lSnyiuli^ _. 
iakalat).
Certified that the contents were explained to the executant/s in my presence

in......................... the language known to him/them who appear/s perfectly to understand
the same and has/have signed in my presence.

I
Accepted

Accep'

ASHOK MOHILEY  
Flat No. 3, Block No. 7 
Nagar Mahapalika Flats 
Hastings Road
(Nyaya Marg) Allahabad-211001 
Phone : 3046




